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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE (M) 
        DHAKUAKHANA, ASSAM 
  
                           G.R CASE NO:- 19/2019 

       U/S 448/354(B)/506 of the Indian Penal Code 
                                 
 

  State of Assam 

Vs. 

   Sri. Balai Das 
                                                                  

                              
                     
Present    : Angshuman Bhattacharjee, Sub-Divisional   
               Judicial Magistrate (M), Dhakuakhana. 
    
For Prosecution             : Sri. Prasanta Hiloidari, Learned Addl. Public   
                                                    Prosecutor. 
 
For the accused  : Sri. Sunil Boruah, Learned Advocate. 
 
Evidence recorded on           : 21-08-2019. 
                                                
Arguments heard on     :         26-08-2019. 
 
Judgment delivered on    :         26-08-2019. 
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JUDGMENT 
        

1. The prosecution case arises out of the ejahar dated 17-01-2019 lodged by the 

informant stating that on 14-01-2019 at about 11:30 PM the accused Balai Das 

entered her house with a sharp weapon. He showed her the weapon and threatened 

to kill her. The accused then applied criminal force to the informant with intent to 

outrage her modesty. The informant then raised hue and cry and her brother-in-law 

came and saved her from the accused who then fled away. Hence the case.  

 

2. After completion of investigation the police filed charge-sheet against the accused 

person u/s 448/354(B)/506 IPC. At the relevant point of time, the accused person 

appeared and he was supplied with copies of relevant documents as required U/S 

207 of the Code of Criminal Procedure. Charges were framed against the accused 

person u/s 448/354(B)/506 (Part-II) IPC and particulars of the said offences were 

explained to the accused person to which he pleaded not guilty and claimed to be 

tried.   

 

3. The prosecution examined one witness. The examination of the accused u/s 313 

Cr.P.C. was dispensed with considering the evidence on record. The defence side did 

not adduce any evidence.          

 

4. Point for determination:- 

 

i) “Whether the accused had on 14-01-2019 at about 11:30 PM 

committed house-trespass at the house of the informant located 

at Balahi gaon, Ghilamara?” 

ii) “Whether the accused had on the aforesaid date, time and place 

applied criminal force to the informant with intention of disrobing 

or compelling her to be naked?” 

iii)  “Whether the accused had on the aforesaid date, time and place 

threatened to kill the informant with a sharp weapon in order to 

compel her to allow him to outrage her modesty?” 
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Appreciation of evidence, decision and reasons thereof:- 

 

5. PW-1 stated in course of her deposition that she is the informant of this case. She 

knows the accused Sri. Bolai Das who resides near her house. On 14-01-2019, in 

the morning the accused came to their house to pay a social visit. They started 

discussing various household matters and in course of their discussion a quarrel 

took place between them over a trivial matter. Out of misunderstanding and being 

incited by others she lodged this case against the accused person. She has no 

grievance against him.             

 

6. I have heard the learned Addl. P.P and learned defence counsel. It is seen that the 

informant stated in her evidence that she had lodged this case on account of 

misunderstanding and being incited by others. She further stated that she does not 

have any grievance against the accused. In view of the above the prosecution case 

cannot be said to have been proved beyond all reasonable doubt. As such the 

accused person is acquitted of the offences alleged and he is set at liberty forthwith. 

Bail bonds stand extended for six months from today. The instant case is 

accordingly disposed off. 

 

7. Seized article if any be handed over to the lawful owner after proper verification and 

following due process of law. 

 

8. Judgment is pronounced in open court on the 26th day of August, 2019. 

 

9. Given under my hand and seal. 

 

Typed and printed by me. 

Angshuman Bhattacharjee 
               Sub Divn. Judicial Magistrate (M) 

           Dhakuakhana, Lakhimpur 
 
 
 
 
 
 
APPENDIX  
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Witnesses examined by the prosecution:- 
 

1:- PW-1 (Informant).  
 
Witnesses examined by the Defence:-  

Nil 
 

Documents exhibited by the prosecution:-  
  Nil 
                                                                                                                                                                                                                         
Documents exhibited by the Defence:-  

Nil 
 
 

Angshuman Bhattacharjee 
               Sub Divn. Judicial Magistrate (M) 

           Dhakuakhana, Lakhimpur 


